'ACT No. XXV or 1932,

[PassEp By THE INDIAN LEGISLATURE.]

(Recewed the assent of the Governor Geneml on the 28rd
December, 1932.)

'An Act further to amend the Indian Tanﬂ Act, 1894, for
-. certain purposes,

HEREAS at the Imperial Economic Conference held at

Ottawa between  the 2Ist day of July and the 20th g
day of ‘August, 1932, the Government of India by their repre- :
sentatives made with Hig Majesty’s Government in the United
Kingdom by their representatives a Trade Agreement;

"ANp WHEREAS a Supplementary Agreement regarding iron
and gteel was likewise made by the said Governments ;

-AND WHEREAS In pursuance of the said Trade Agreement and o
. the said Supplementary Agreement it is expedient toc amend . ;
~ the Indian Tarlff Act, 1894, in the manner hereinafter appear- .
ing;

‘It is hereby enacted as follows —

S

1. ) This Act may be called the Indian- Tariff’ (Ot‘oawa Shcwte il aréd
Trade Agreement) Amendment Act, 1932. crmanemant

(2) It shall come 1nbo force on such date as the Governor
General in Council may, by notification in the Gazette of lndla
appoint. .

2. In section 8 of the Indian Tariff Act, 1894 (hereinafter. Amelédlgl:%t
referred to as the said Act), after sub-section (3) the followmg Act VITT of'

sub-sections shall be inserted, namely :—

“(3A) The duty to be levied and collected on any. article -
chargeable under Part VIII or Part IX of the
Second Schedule shall be ati the standard rate
specified for it, unless a preferential rabe is specified
for such arficle if it is the produce or manufacture
of the United Kingdom or of a British Colony, and
the article is determined, in accordance with rules
made under sub-section (3B) to be such produce
or manufacture.

Baxplanation.—For the purposes of this section and of .
Tarts VIII and IX of the Second Schedule, the
expression “Umted ngdom” means the United

. Kingdom

Price 2 annas lor 3d.
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. Kingdom of Great Britain and Northern Ireland,

- and the expression ‘‘British Colony’ includes g
- British Protectorate- and ‘any of the Mandated
Territories of Tanganylka the Cameroons under
'__Bntlsh Mandate “and Togoland undey ‘British
Mandate. ’

(3B) The Governor General in Councll may, by notifica-.
tion in the Gazette of India, make rules—

(a) for determining if any article is the produce or
manufacture of the United Kingdom or a Brltlsh
Colony; and v

(b) making provision, in cases where at the time of
importation proof is. not forthcoming where
required in accordance with the rules made under
clause (a) that any article is the produce or
manufacture of the United Kingdom or s -British
Colony—

(?) whereby duty may be levied at the standard rate

- and a refund given of the extra duty paid if

such. proof i produced within & prescribed
period, and

(i) whereby duty may be accepted provisionally ab.
the preferential rate on execution of & bond
for the payment of the balance of duty if such
proof is not produced within a prescribed
period, and for the recovery of any balance
due after the expiry of the prescribed period
ag if such balance were duty short-levied within
the meaning of section 89 of the Sea -

, : Customs Act, 1878.” VIIT of 18%

Auendment of ‘8. In the Second Schedule to the said Act, there shal] be .

the

%(itlxedule, Act made the amendmerts specified in the Schedule to this Act.
I of

_Bar _of 4. (1) Notwithstanding anything contained in ®section 4 of

operation of.

section ¢, the Indian Tinance Act, 1981, the additional duties imposed

Flmince Act, by that section shall not be levied or collected on any articles

}3&;03‘% chargeable with duty under Part VIIT or Part IX of the said

R mance Schedule to the said Act as amended by section 8 of this Act,
R |

() Notwithstanding anything contained in section 4 of the
Indian Finance (Supplementary and Extending) Act, 1981, the
additional duty imposed by that section shall not be levied or
eollected on iron or steel sheets comprised in Item No. 148A
of the Second Schedule to the said Act as inserted by section
3 of thig Act. '

THY SCHEDULR.
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THE SCHEDULE.
(See sechion 8.)

Amendments to the Second Schedule \t'o the Indian Tariff
Act, 1894,

1. In Item No. 27, the words “or dry’’ shall be omibted.

2. In ITtem No. 28, for the entry in the second column the
following entry shall be substituted, namely:—

“PoRTER, clder and ot-her fermented liquors except ale and
beer.’

8. In Item No. 30,—

(a) in sub-item (1), the word ““rum’’ shall be omitted ;

(b) in sub-item (), for the brackets and words ‘‘(other
than drugs and medicines)” the words *‘, not.
otherwise specified’’ shall be substituted; and

(c) sub-items (8) and (4) shall be omitted.

4. Ttem No. 86 shall be omibted.

‘5. In Ttemn No. 41, sub-item (2) shall be omitted, and sub--
- item (8) shall be renumbered as sub-item (2).

6. In Item No. 41B, aiter the word ‘‘SHors” the words ‘‘not
otherwise specified’’ shall be added
7. In Ttem No. 42—
(a) sub-ibem (1) shall be omitted;

(b) in sub-item (2), for the entry in the second column
the following entry shall be substituted, namely:—

~““(2) Barrels, whether smgle or double, for firearms,
mcludlng gas and air guns, gas and air rifles,
and gas and air pistols, not otherwige specified.’”;
and : '
(c) sub-ibems (2) to (8) shall be renumbered as sub-
items (1) fo (7).

8. For Ttem No. 42A the following ibtem shall be substituted,
namely :—

. #42A | MoTor cYoLES and motor scooters | Ad valorem |20 por cont.”

and articles (other fhan rub-

ber tyres and tubes) adapted

for use as parts and accessories

thereof except such articles as

are also adapted for wuse as

parts and accessories of motor

cars,

9. Ttem ‘No. 43 with the heading thereto, Ttem No. 460,

and Items Nos. 60, 61 and 62 with the hoading thereto shall
B be omitted. .

N 10. In
‘:;_ -3
&~
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10. In Ttern No. 65, for the words “excluding salted fish

(see No., 27)”, the words “‘not otherwise specified’’ shall be .

substituted,

11. Ttem No. 67 with the heading thereto shall be omitted.

12. In Ttem No. 69, for the words ‘‘all sorts, excluding
Vinegar in casks (see No, 48)”, the words ‘‘all soﬁ:s nct other-
wise specified; including also the following articles if canned
or bottled, namely, bacon, ham, biscuits, cakes, butter, vege-
table product, cheese, farinaceous and vpatent foods, ghee,.
isinglass, jams and jellies, lard, pickles, chutnies, sauces and
condiments’’ shall be substituted.

-18. Ttem No. 71 with the heading therebo, and Item No. 72
shall be omitted.

14. Tn Ttem No. 74, the brackets, words and figures “‘(see
No. 10BY’ shall be omitted,

15. For Ttem No. 75 the following item ﬂ1a11 be sub%wtuted
namely : —

“75 | All corts of Anxrrar and MINERAL OILS not otherwise qpeex-
fied, and the following NaTurAlL KESSENTIAL OILs,
na,mely, almond, bergamot, gajupatéi, camphor, cloves,
sucalyptus, lavender, lomon, ottorose and peppermint.”

16. Item No. 82, and Ttern No. 85 with the headlng thereto
ghall be omitted. :

17: For Ttem No. 87 the following item, shall be subsmtuted
namely —

“ 87 | TrRAMOARS, passenger lifts, and all other sorts of conveyances
not otherwise spemﬁed and component parts and acces-

gories thersof; also motor vans snd motor lorrieg

t imported complete.”

18. For Item No. 88 the following item shall be subsbltuted

" pamely :—

«88 | Ths following CEEMICALS, DRUGS and MEDICINES, namely,
acebic, earbolic, citric and oxalic acids, naphthalene,
potassium chlorate and potassium cyanide, bicarbonate
of soda, borax, sodium silicate, arsenic, calcium ca.rbxde,
glycerine, forrous sulphate, lead, magnesium and zine
compounds not otherwise specxﬁed aloes, usafoemde.,
coecaine, sarsaparilla and storax.”

19. For Items Nos. 89, 90, 90A, 90B &nd 91 the following

“ items shall be substituted, namely:-—

“ 89 The following HARDWARY, IRONMONGERY and TOoLs, name-
- ly, agriculbural implemsents not otherwise spemﬁed buc~
kets of tinned or galvanised iron, and pruning knives,

90 | The following ELECTRICAL INSTRUMENTS, APPARATUS and
' APPLIANCES, nainely, telegraphic and telephonic in:
struments, apporatus and appliances not otherwise
specified, flash lights, carbons, condensors, and bell
apparabus ; and switsh-boards designod for use in
cirouits of less than ten amperes and a,t 8 pressure not
exceeding 250 volts,

91 OFTIOAL INSTRUMEI\ TS, APPARATUS AND APPLIANCES.”

20. In
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.. 20. In Ttem No. 92, the words ‘‘and paints and colours a.nd
pamters materials, all sorts’’ shall be omitted.

21. For Item No. 93 with the heading thereto the following
item shall be substituted, namely:—

93 | The following PaiNTs, COLOURS and PAINTERS' MATERIALS,

namely, bamytes, reduced dry red lead and white lead,
reduced dry zinc white and moist zinc white, turpentme,
turpentine substitute, and varnish not containing dan-
, gerous petroleum within the meaning of the Indian

Petroleum Act, 1899.”
22, In Item No. 94, the words

earthenware, china and
porcelain,’’ shall be omitbed.

22. In Ttem No. q4 the words

earthenware, china and
namely : —

“94A | EARTBENWARE pipes and sanitary ware.”

24. For Item No. 95 the followmg item shall be substltuted ~
namely : —

e 495 , Hipes AND SEINS not otherwise specified, and the following

LEATHER MANUFAOTURES, namely, saddlery, ha,rness,
| trunks and bags.”

25, Ttetn No. 96 with the heading thereto, and Item-No, 97
with the heading thereto, shall be omitted. '

26. In Ttem No. 98, after the word “ peclﬁed” the words
“‘including unwrought 1ngots ‘blocks and bars of aluminium,

scrap copper, copper braziers and Iead sheets for tea, chests
shall be added.

27. Ttem No. 99 with the heading thereto shall be omitted.

'28. In Item No. 100, for the words ‘‘Haberdashery and,
millinery, excluding articles made of silk or artificial silk and
sille or artificial silk mixtures’’ the words ‘““Towels not in the
piece’’ shall be substituted; and for the words ‘“Woollen yarn,
knilting wool, and othcr manufactures of wool, including felt”’
the words ‘‘“Woollen blankets and rugs other than floor rugs’’
shall be substituted.

29, Item No. 102 shall be omitted.

0. For Item No. 108 the following ifem shall be substituted,
-~ namely:—

«“103 | The following BuiLping and ENGINEER!NG MATDRIALS,
. i nameoly, bricks, chalk, lime and clay.”

81, Ttem No. 105 and Itern No. 106 shall be omitted.

32. In Ifem No. 108, after the word “‘MarTinGs’ the words
“‘not otherwise specified’’ shall be added.

i E 33, After
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33. After Item No, 108 the following item shall be inserted,
namely:— ] ’ ’

“108A | NEWSPAPERS, old, in bales and bags.”

84. Ttem No. 110 and Item No. 111 shall be om1tted
85. In Ttem No. 118, for the words ‘‘ Prrcm, TaR aND
DAMMER"’ the words ‘‘Pirce AND TaR'’ shall be substituted.

86. For Ttem No. 115 the following item shall be substituted,
namely :—

“ 116 | SwATE PENCILS.”

87. After Item No, 116 the following item shall be inserted,
namely : —

« 117 | STRAW BUARD, all sorts,”

88. Item No. 119, Ttem No. 122 and Item No. 124 shall be
omitted.

|k 39. In Item No. 124A, after the word ‘‘Spices’ the words
N ’ ““when not unground’” shall be inserted.

40. In Ttem No. 126, for the words ‘‘subject to the exemp-
tiong specified in No. 12, all articles other than those specified
in entries Nos. 42, 86A and 141’ the words ‘‘save where other-
wise specified, all articles’” shall be substituted; and the words
“which- are dutiable as hardware under No. 90°’ shall be
omitted. '

41. Ttem No. 128A shall be omitted.

42, For Item No, 129 ’ohe following item shall.be substituted,
namely : —

129 | ArTicLEs, other than cutlery and surgmal lnstruments, plated
with gold or silver,”

48, For Item No. 180 the followmg 1tem shall be substl’outed .
namely : — ’

130 | The following MUSI(‘AL INSTRUMENTS, namely, complete
organs a,nd harmoniums and reeords for talking ma-
chines,”

44. Ttem No. 140, Ttem No. 141, and Ttem No. 141A with
/the heading thereto, shall be omitted.

45. With effect to the 81st day of March, 1934, for sub-item
(b) of Item No. 148, the following sub-item shall be deemed to
be substituted, namely:—

“ (b) not fabricated, all sorts not otherwise speoi-

fied— '
. of British manufacture . . . .| Rs. 35 per ton.
not of British manufacture ! Rs. 59 per ton.” &
46. With
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0. 148 he “following itemn shall be deemed to be mserted
amely

- ¢“148A ( IrON OR STEEL sheets (mcludmg cutbings,
discs and cireles) under 1 /8 inch  thiok,
galva,mzed not fabricated—

of British manufa,cture—
(1) if made from Indian sheet bar . | Rs. 80 per ton,
(#4) if made from sheet bar other than '
Indian sheet bar . . . | BRs. 53 per ton.

not of British manufacture . . . | Rs. 88 per ton,”

47. After Par’o VII the following Parts shall be mserted
namely : —

T . _ “PART VIIL

Articles which are liable to duty at 80 per cent. ad walorem
or to preferential duty at 20 per cent.

article 18 the produce or
manufacture of—

- fresh, dried, salted or preserved
not otherwise specified, includ-
ing vanilla beans.

PROVISIONS AND OILMAN'S
s STORTS.

.o

168 | Co00A and CHOCOLATE other than | 30 per cent. 20 per cent.

B . confectionery.

‘ 164 | COFFEE, canned or bottled . . 80 ber cent. 20 per cent. 20 per cent.
1656 | FIsH, canned - . . . 30 i)en cent. 20 per ceni':. 20 per cent.
166 | FrRUIT JUIOES . . . . 30 per cent. 20 per cent, 20 per cent. ,
? 167 | FRUS AND Vaowravrss, canned | 30. per cent. | 90 percent. | 20 per cent,

168 | MIIx, condensed or preserved, ln- 30 per cent. 20 per cent.
cluding milk cream.

169 | SAcO (excluding Sago flour) and 30 per cent. .. 20 per cent.
TAPIOOA, . ;

170 | OANNED OR BOTTLED PROVISIONB, | S0 per cent. | 20 per cent.
not otherwise specified.

II.—-Raw materials

7

_ﬁﬂ:OOt tO tbe 8151‘) v o ; Al -103: ’*a"ftei.’l’t’e*ﬂl’ — =

Preferential rate of duty if the

No. | . - Names of articles. Btandard rate
i of duty. The United A _British
Kingdom. Colony.
1 2 : 3 T4 L
I.—Food, Dﬁné :md Tobacgo.
' FISH. )
- 161 | FISH, UNSALVED, dry . . . 80 per cent. ' .. 20 per cent,
* FRUITS AND VEGETABLES. ) ) ) ' .
162 | FRUITS AND VEGETABLES, all Borts,! 80 per cent. .. 20. per cent. - -
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Némes of arbicles.

2

fotontlal ate ot auty ttls
article is the produce or -
manufacture of—

Standard rate
of duty. The United

Kingdom.
3 4

A British
Colony.

5 -

171

w2

178

174
75

176

- 177

178

179

180

181

IT.—Raw matertals und produce and
articles mainly unmanufactured.

GUMS AND RESINS.
GuMs, Arablc, Benjamin (ras and

cowrie) and Dammer (including
unrefined batu) and rosin.

orLs.

|" The following NATURAL ESSENTIAL
0118, namely, citronella, cinna-
mon, and cinnamon leaf.

NATURAL ESSENTIAL OILS, all sorts
pot gtherwise specified.
‘ESSENTIAL 0ILS, synthetic .

FIsE ol ineluding whale oil .

SEEDS,.

OILSEEDS, non-cssential, all sorts
not otherwiss specified, including
copra oOr ¢oconut kernel.

TEXTILE MATERIALS.

S15AT and ALOE fibre - . .

WAX,

BEESWAX . . . . .

MISOELLANEOUS.
IvoRY, unmanufactured . ‘

IIT~Articles wholly or mainly
i manufactured. .~

APPAREL, -

APPARFEL, including hats, caps, bon-
nets and hatters’ ware, second-
hand clothing, drapery and
uniforms and ~ accoutrements,
excluding articles made of wool,
articles made of gold or silver
thread or lametta, articles made
of silke or silk mixtures or of

mixtures, uniforms and accou-

trements exempted from duty

under No. 11, ‘and boots and

ghoes ;- excluding also water-
. proofed clothing.

OHEMICALS, DRUGS AND
"MEDICINES,

 CHEMICALS, DRUGS AND MEDICINES,
i all sorts not otherwise specified.

-artificial silk or artificial silk |

30 per cent.

30 per cent. 20 per cent.

30 per cent. 20 per cent.

30 per cent. 20 per cent,

30 per cent. 20 per cent.

30 per cent.

20 per cent,

20 per cent,

20 per cent,

30 per cent.
30 pér cent.

30 per cent.

30 per cent. 20 per cent.

30 per cent.

20 per cent.

20 per cent.-; .
20 per cent,

20 per cent,.

20 per cent,

Zolpér cent .

8

I11.—Articles wholly




"Preferential rate of duty if the
article is the produce or

. .manufacture of-—~

e .

N o;. . Names of articles. | Standard rate ~
& : : of duty. The United A British
: Kingdom. Colony.
N 2 J8 ] 4 B .

182

183
184

185

186

187

.

CUTLERY, HARDWARE, |
AND

<a

IIT.—Articles wholly or mainly

manufactured—contd,
CONVEYANCES.

CARRIAGES AND OARTS which are

not mechanically propelied, not

- otherwisespecified, and oYcrEs | . )
(other than motor ¢yeles) import-

ed entire  or in sections and
Darts and accessories thereof ;

excluding rubber tyres and.

tubes,

IMPLEMENTS
INSTRUMENTS. .

CUTI:E;LﬁY, all sorts not otherwise

specified.

'DOMESTIC REFRIGERATORS . .

HARDWARE, IRONMONGERY AND

TOOLS, all sorts not otherwise
gpecified, excluding ~machine

ments,

tools and agricultural imple-

The following ELROTRICAL INSTRU-
MENTS, APPARATUS AND APPLIAN-

OES, namely :(—

(a) ELEOTRICAL CONTROL G.EAR,
AND TRANSMISSION GIBAR,
namely, switches (excluding
switch-boards), fuses and
current-breaking devices of
all sorts and descriptions,
designed for use in circuits of
less than ten amperes and at
& pressure hot exceeding 250
volts, and regulators for use
with ‘motors designed to con-
sume less than 187 watts;
bare or insulated  copper
wires and cables, any one
core of which, not being one

specially designed as a pilot.

core, has a sectional area of
less than one-eightieth part
of a s%\mre inch, and wires
and cables of other metals of
not more than equivalent
conductivity ; and Iine ingu-
lators, including also cleats,
connectors, leading-in tubes
and the like, of types and
sizes such ag arc ordinarily
used in connection with the
-transmission of power .for
‘other than industrial pur-
poses, and the Attings
thereof :

(b) all other sorts of BLEQTRI-

‘OALINSTRUMENTS, APPARATUS

AND APPLIANOES not other-
wise - specified, excluding
telegraphic and telephonic,

INSTRUMENTS, APPARATUS

philosophical and surgical.

AND’

APPLIANOES other than electrical,
. 2ll sorts not-otherwise specified,
including photographic, scientific,

30 per cent.. -

Fal

30 per cent.

30 per cext.
30 per cent.

80 per cent.

80 per cent,

.20 per.cent.

20 per cent.

20 per cent,
20 per cent,

20 per cent{.

20 per cent,

111 —Articles

wholiy :
9

-y




~No,

) _Naixges 6f_;u‘ticles.

p]

Standard
* tate of
duty.

3

Preferential rate of duty if the-
article is the prodll‘lce or
manufacture of—

| e Fritbed

A British
Colony.

Kingdom,"

188

189

191

192

193

1p4

105

III.— Articles wholly or mainly
manufactured—contd.

DYES AND COLOURS.
Cutch and gambier, all sorts o

PAINTS, 0OLOURS AND PAINTER'S .

MATERIALS, all sorts not other-

wise specified, including paints,

solutions and compositions

containing dangerous petroleum

within the .meaning of the
_ Indien Petroleum Act, 1898. -

PLUMBAGO AND GRAPHITE . .-

EARTHENWARE AND
. PORCELAIN,

EARTHENWARE, CHINA AND POROE-
" LAIN, all gorts not otherwise.
,speciﬁed.

FURNITURE AND CABINET-
) WARE.

FURKITURE AND CABINETWARE of
;iall materials, excluding mould-
ngs.

LEATHER.

SEINS, tanned or dressed, un-
wrought LEATHER, LEATHER
CLOTH including artificial lea-
ther, and other MANUFACTURES
OF LEATHER not otherwise
specified. R

‘MACHINERY.

MAOHINERY and component parts
thereof, meaning machines or
parts of machines to_be worked "
by manual or animal labour, not
otherwise specified, and  any
machines (except such as are
designed to beused = exclubively
in industrial processes) which
require for their operation less
than one-quarter of ome brake-
horse-power.

METALS—IRON AND STEEL.

All sorts of IRON AND STEEL AND
MANUFAOTU RES thcreof  not

otherwise specified.,

80 per cent.

80 per cent:

30 _pér cent.

30 per cent,

80 per cent.

30 pér cent.

30 per cént.

30 per cent.

e 20 per cent,.

20 per cent. o

. 20 per cent..

20 per cent.- .o

20 per. cent.

20 per cent. ' ) ’e

20 per cent, T e ,

20 per cent. L.

111 —Artioles wholly
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Names of articles. -

~

2

Standard
rate of
duty.

8
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Preferentlal rate of duty if thé
article is the produce ori
manufacture of—

The United
Kilngdom.
4

A Britlehi©
Colouny.

107

188

199

IIT— Articles wholly or mdinly
manufactured—contd.

| METALS OTHER THAN JRON

- AND STEEL.

METALS and manufactures thereof,
namely :—

" " (@) Aluminium—circles, sheets
and other manufactures not
otherwise specified.

[¢)] Braéa, bronize and similar
alloys wrought, and manu-

- factures thereof not obther- -

wise specified.

(&) Copwper wrought, and manu-
factures of copper, all sorts
not otherwise specified,

(d) Germon silver - including
nickel silver.

{e) Lead wroughi—the follow-
ing articles, namely, pipes
and tubes and -sheets other
than sheets for tea chests,

(f) Zine or spelter wrought or
manufactured not otherwise
specified. .

PAPER, PASTEBOARD AND
STATIONERY,

. PAPER AND ARTIOLES MADE OF

PAPER AND PAPIER MACHE;
PASTEBOARD, MILL-BOARD AND
CARDBOARD, all sorts other than
strawboard ; and STATIONERY
including * drawing and copy
books, labels, advertising circu-
larg, sheet or curd almanacs
and calendars, Christmas,
Faster, and other cards,
iocluding cards inbooklet form
including also waste paper bub
excluding paper and stationery
otherwise specified.

YARNS_AND TEXTILE
FABRICS,

HABERDASIIERY AND MILLINERY,
all sorts, including lace and
embroidery, but excludin
towels not in fthe plece an
articles made of wool or of silk
or artificial silk or of silk or
artificial silk mixtures.

- FOOLLEN. YARN for weaving and

ENITTING WOOL.

30 per cent.

"80 pér cent.: |

30 per cent.

80 per cent,

20 pe.r'cez_nt.

20 per cent.

; 20 per cent.

.20 per cent.

e

II1.—Articles. wholly

1L
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- article is the produce or
~ manufacture of—;

e . Standard: L
No. Names of articles. rate of )
duty. The United A British
a S Kingdom. Colony.
1 2 8 4 6 7
L4 .
IIT.—Articles wholly or mainly
manufactmedﬂconcld.
MISCELLANEOUS.
200 | ASBESTOS MANUFAQTURES, not| 80 per cent. |- 20 per cent, Ve
otherwise specified. T -
201 | Brusmes, all sorts .+  + | 30 percent. 1 20 per cent. ..
502 | BUILDING AND ENGINEERING MA- 30 per cent, - .

203 | BuTToNS, metal .

TERIALS, all sorts not of iron,
steel or wood not otherwise
gpecified, jncluding OEMENT
(excluding Portland _cement
i other than Wwhite Portland
coment), tiles other than glass
tiles, and firébricks not being
component parts of any article
fnclided in No,59A or No. 68.

204..| COIR fibre, coir yarn and coir mats

~and ‘mabting.

205 | CORDAGE, ROPE AND TWINE of Vo~

getable filbre other than jute
ggg cotton, not otherwise ‘gpeci-

206-| CORE MANUFACTURES not. other

wise specified. .

207 } GLUE, all sorts other than clarified

liguid glue.

- . 908 | OIL OLOTH AND FLOOR OLOTH .

- 90p | PaoRING—engine and boller—all

sorts not otherwise specified.

210 RUBBER ‘TYRES AND TUBES and

other MANUFACTURES OF RUB-
BER not otherwise specified,

and shoes,

211 | Torukr REGUISITES Dot otherwise

212 | UMBRELLAS including parasols and-

specified.

sunshades, and fittings therefor,

.. excluding apparel’ and : boots.

30 per cent.

80 per cent.

80 per cent,

30 per cent,
30 per cent.
sf)vper cent,
80 per cent,

80 per cent.

80 per cent.

“80 per cent.

20 P .
Okpﬁr cent,

20 per cent.

20 per cent.

20 per cenb. |

20 per cent.

20 per cent.
‘90 per cent.

20 per cent.

iO per cent.

20 per cent,

- 20 per cent.

12

{
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: : preferential duty ab lower rabes,

oF-1982.] - " Indian Tariff Amendment.

: _’PA'B,T IX.

sakos or‘bo e

Names of articles.
2

I.—Food, Drink and
Tgbaeco.

918 | CONFEOTIONERY  «  °

FISH.
214 | TisE, salted, dary . ‘
= LIQUORS.
215 | Az AND BEER .
216 | SpIRiTS—
(1) ﬁiﬂ‘ﬁ:ﬂ——

(1) entered in such a
manner as t0 indicate
. that the gtrength is
not to be tested. -

(i1) not so enteréfd .

or . \ Standard

Unilt
method \ rate of .
of . duty. . .
agsessment. | : The United
Kingdom.
e e
e

\
1
1

Ad valorem. ‘ 50 per cent. | 40 per cent.

Rs. a. P.
Cwt.

In barrels
or other
~containers
containing
97 0z, OF | &
more, per

Tmperial |
gallon. i

In bottles 0
containing | -

less than |
o7 oz. bub |
not less
than \

~ oz, Der

bottle. 1

In bottles 0.
containing

legs than \

not _less
than b 0zZ.,
per bottle.

In  other
containers,
per Impe-
tial gallon,

Tmperial
gallon,

Imperial
gallon O

the

strength
of London
proof.*

Preferential rate o!A duty
if the articleis the produce.
or manufacture ot——-

_A British

. Colony.




. Indian Tariff Amendment. - tAOT XXV

-

 Preferentialrateof quty 4t

; ' . e e G STtTole 1 e o,
\\ e S 7 or Standard ormanhfacture%oiuoe
N : method rate of :
0. - Names of articles, - . of duty. - | T
. : assessmenb. ) The United A British,
- Kingdom. Colony.
1. 2 8 4 : 5 6
- ‘ ] Rs. 8. D. LA o | ‘
I.—Food, Drink and : p-| Bes. Py Reoaop
Tobacco—contd,
LIQUORS—contd,
216— | Sprrirs—contd.
oeontd.
(2) Drugs and medicines
containing spirit— . .
(i) entered in such a | Ymperial | 40 0 0L 36 0 0| 8 0 g
manner a8 to indicate gallon.
that the strength is |
not to be tested.
(i) not go entered . | Imperial 20 0 0] 26 0 0] “26 0 ¢
A gallon of ’
the
strengbh
of London
) proof.
(8) Perfumed spirits . | Tmperial - 60 0 06| 52.8 O -
-1 gallon.
W Runm . . . |Impeal | 87 8 @) .. 83 1% ¢
. gallon of
the
[ strength
of London - : N .
proof, : :

Provided thaf—

{a) on anyarticlecharge-
able under this item
with the lower rate of
duty, the duty levied
shail in no case be less
than 20 per cent. ad : )
salorem, and on any B
article chargeable

y under this item with i
the higherrate ofduby,
the duty levied shall
inno case be lees than
80 per cent. ad valorem ;

(b) where the unit_of
agsessment is the Im-
perial gallon of the
strength of Yondon
proof, the duty shall
beincreased or reduced
in proportion as the
strength is greater or
less than London proof.

B
pe—

SPICIS.

217 | The following UNGROURD
SPIORES, namely :—

Cardamoms, cassia, cin- |Ad valorem | 46 per cent. . 873 per cent. .
namon, cloves, nut- -
megs and pepper.

218 | The following UNGROUND
SPICES, namely :—

Chillies, ginger and mace | Ad talorem | 80 per cent, | - 223 per cents

famd
ji=




OF 1982.] Indian Tdriﬁ Amendment.

Preferential rate of duty it

Unit the articleis the produce
' or - Standard ’ or manufacture of— .
No. Names of articles. method rate of .
: of . Y| e United | A Britiah
= ‘ ) agsessment. Kingdom, Oolony.
3 1 2 8 4 5 s =
I—Food, Drink and -
Tobacco—conceld,
'~ TEA.
219 | TEA . . . Pound . |5 annas . . ‘3 annas. :
OTHER FOOD AND
DRINK, - . !
220 | COFFER  not otherwise | Ad valorem | 25 per cent.,|, .. 25 per cént.,
speclfied, plus one
: anpa  per
CE pound.
- TOBACCO. .
1 |.ToBAcOo, unmanufactured. | Pound . | Bs. 2 . . Rs, 1-8-0..

II.—Raw mterialé and pro- . . :
duce and articles mainly ) : ;
unmanufactured. ;

OILS, : B :
229 | MINERAL OIL which has ity | Tmperial - | Twoannas | Six pies .. : S
flashing point at or above [ gallon. . | andsix :
two hundred degrees of .

pies. R
the Fahrenbeit thermo- - ’ ~ ;
meter by Abel’s close ’ . i
test and is such as is not .
ordinarily used for any
other purpose than for
lubrication,

228. | The following VEGETABLE | Ad valorems | 35 per cent. . 25 per cent;_ .

NON-ESSENTIAL = OILS, . :
namely, coconut, ground-
nut, and linseed. '

224 | VEGETABLB NON-ESSENTIAL | Ad valorem | 86 per cent. | 26 per cent. | 25 per cent.
j g{I&s not otherwise speci- .
ed.

IIT.—Axrticles wholly or . -
mainly manufactused. . [

APPAREL, .
225, | BOOTS AND SHOES compos- | Ad valorem | 80 per cent. | 20 per cent. ’
-ed mainly of ieather, or b annas | or b annas | - - N .

per pair, per,_palr,
whichever .| whichever
. is higher. is higher.

ARMS, AMMUNITION

AND MILITARY STORES.
226 | CARTRIDGE CASES, filled and | Ad valorem | 50 per cent. | 40 per cent. .. co
empty. . i
227 | Subject to the exemptions Ttach ., | rs. 18-12-0| Rs. 18-12-0 . i
specified in No, 12—FIRE- plus 10 per | or 40 per . )
ARMS, including gas and h cent. ad cent. ad
afr guns, gas and air rifles calorem, or | ralorem,
and gas and air pistols, not 50 per cent.| whichever
otherwise specified, but ad valorem,| is higher.
excluding parts and ac- whichever
cessories thereof. . is higher,

I11:—Atticles wholly
16




Indian Tariff Amendmént.

: : Preferential rate of duby ﬂ o
U njt the article is the produce”:
or manufacture of— :

‘Standard
No. Names of articles. method rate
. . of dut¥. The United A British
asseqsment. : Xingdom., Colony.
1 2 3 4 5 6

IIT.—Articles wholly or |
mamly manufactured—

ontd.

CHE’M[ICALS DRUGS
. AND MEDICINES, :
228 | The following CHEMICALS, Ad valorem | 25 per cent. | 15 per cent, | 15 per cent.

namely, cadmium sul-
phide, cobalt oxide, sele-
njum, uranium oxide and
zinc oxide.

CONVEYANCES,

<220 | MoToR 0ARS including taxi- | Ad valorem | 87% per cent.| 80 per cent.
’ cabs and articles (other
than rubber tyres and i . ) .
tuhes) adapted for use as
arts and accessories
hereof provided that
such articles as are ordi-
" narily also.used for other -
purposes than as parts | - sint 5
and accessories of motor '
vehicles included in this . ] *
item or in Nos. 42A and T :
231 shall be dutiable at
the rate of duty specified
for such articles, .
230 | MOTOR OMNIBUSES ; OHASSIS| .Ad valorem | 25 per cent. | 173 per cent.
: OF MOTOR OMNIBUSES, . b
MOTOR VANS AND MOTOR
LORRIES ; and parts of
mechanically propelled -
vehicles and accessories - .
not otherwise specified, C
excluding rubber tyres
and tubes and such parts
: and accessories of motor
‘| vehicles included in this
' item as are also adapted
— o for use ag. parts -and

accessories of motor cars,

CUTLERY, HARDWARE
IMPLEMENTS AND

b INSTRUMENTS ) o
281 CUTLE}?Y PLATED wlth gold | Ad valorem | 50 per cent. | 40 per cent. -
Or silver.

~282 | BLEQTRIO LIGETING BULBS | Ad valorem | 50 per cent, | 40 per-cent.
233 | MUSICAL INSTRUMENTS and | Ad valorem | 50 per cent. | 40 per cent.
) partsthereof, alisorts not o

. otherwise specified. .
234 | WIRELESS RECEPTION IN- | Ad valorem | 50 per cent. | 40 per cent.
'STRUMENTS AND APPARA~ ;

“7U8 and component parts
%hereof, including all
- electric valves, ampii-
flers and loud speakers
which are not specially
designed for purposes
other than wirelessrecep-
tion or are not original
parts of and imported ~
along with instruments :

or apparatus so designed.

- METALS_IRON AND
STELL

285 [IRON ALLOYS, Ad walorem | 20 per cent, | 10 per.cent.

| , angle, channel and tee . o
not other wise specified.

s»- barandrod notother-
-wige specified. .

.

pig.
»» Tice bowls,

IT1.—Articles wholly




OF 1932.] : * Indian’ Tariff Amendment.

Preferential rate of duty lf~"
the article 1g the produce

. / I'Jg.it Standard or manufacture of—
No. Names of articles, . method . Jate - .
- of of duty. The United | A British

. as,

i Kingdom, . Colony,

1 S e 5 6

IIT.—Articles wholly of
mainly manufoctured—

contd,
METALS—IRON AND
STEEL—contd. B
236 | Iron or stes] ANOHORS AND Ad valorem | 20 per cent..
UABLES, .
» 5 Thoops  and
strips.
nails and wash- .
ers, all sorts
not otherwise,
spegified.
pipés, and
tubes’; also
fittings there-
for, thatis to
say, bends,
boots,elbows
tees, sockets,
flanges, plugs,
valyes, cocks,
and thelike,
excluding
pipes, tubes
and fittings
. . therefor
’ otherwise
specified.

10 per cent,
» »

” n

Iron or gsteel RAILWAY
TRAOR MATERIALS mnot.
otherwise specified, in-
cluding bearing Dlates,
cast iron sleepers and
lever boxes, ’

Iron or steel TRAMWay
TRACK MATERIALS pot.
‘otherwise specified, ins
cluding railg, fishplates,
tie-bars, switches, crogs-
Ings and thelike materialg

_ ofshapes and sizes special-
ly adapted for tramway
tracks,

Iron or steel smrrme (in-
cluding cuttings, dises
and circles) under lés
inch thick, whether fab-
ricated or not, if coated
With metals other than
tin or zine,

#e

Iron or steel prarmg AND
SHEETS (including cirf-
tings, discs and circles)
Dot under 1/8 inch thick
not otherwise specified,
whbether fabricated or
not.

Iron or steel Barpmp OR
STRANDED FENCING-WIRE
AND WIRE ROPE,

Iron or steel (other than bar
or rod)
speci afly
designed ‘for
thereinforce-
ment of con-
crefe, .

” 55 EXPANDED
METAT,

III.—Articles wholly
' 17"




Indian Tqriﬁ Amendment, [;&CT XXV

~

Preferential rate of duty if
Unit the article is the prodtywié
) or Standard or manufacture of-—
Names of articles. ; method . rate of I ——

of duty; | The United| A Bri
e | sasessment. Kingdom. | Golony®
1| 2 L T TR GRS T S,

H

IIT.—Artidles wholly or .
mainly manusfaciured—
) contd.

METALS—IRON AND
STHEL —conid.

237 | Srupr, angle and tee if gal- | 4d velorem gL
: vanized, tinned or i 20 per cent. | 10 per cent,
iead-coated.

(other than bars),
alloys, crueibles,
shear, blister and
tub.

(other than bats)
made for springs
and cutting tools
by any process.

ingots, blooms : .
and billets, and
slabs of a thick-
ness of 13 inches
O TnOrC.

s’ bar and rod, the fol- .
lowing kinds— .

(a) shapes specially
designed  for the
reinforcement’ of

. concrete, if the
- smallest  dimension
is under % inch ;

(o) all shapes and

gizes, if— -
1) of alloy, crucible,
E shear, blister or
| . tub steel, or . )
(i4) glavanized or .
coated with other 4
metals, or
(4il)  planished or |
polished, including
: sright steel shaft-
4 ing;
(¢) other yualities, if of
any of the following
shapes and sizes —

(4) rounds not over
7/16 inch diameter,

(1) squares Dot over
7/16 nch side,

LY : (itd) fats, if under
iinch wide and not
over 1/81nch thick,

(4¢) fRats not under 8 :
inches wide and not - -
4 over 1 Inch thick, :
(¢) ovalg, if thedimen-
sion of the major
axis isnot leys then
twice that of the
minor axis,
(v¥) all other shapes,
<. any size,




oF 1932.]

Indian Tariff Amendment.

Names of articles.

2

Untt
: or
mothod
. 0
agsessment.
3

Standard
rate of
duty.

Proferential tate of duts
the article i3 the prod\fciet
or manufacture of—
——e e
The United

. A Brit,
Kingdom, ielsh

Colony,
5 .8

238

238
240

241

242
248

244

245

IIT.——Articlos wholly or
mainly manufactured—
concld.

" TEXTILE FABRICS.

WOOLLEN carpets, floor
rugs, hoslery, piece-goods,
shawls and obther manu-
factures of Woor not
otherwise specified, in-
cluding felt.

MISCELLANEQUS.
ASPHALT . . .

CINEMATOGRAPE FITMS not
exposed.

PORTLAND CBMENT exclud-
ing white Portland
" cement. -

SoAp, toilet . . .

SMOXRERS’ REQUISITES €x-
cluding tobacco and
matches.

ToYs, games, playingcards
and Tequisites for games
and sports, bird shot, toy
cannons, air guns and air
pistols for the time being
excluded in any part of
British India from the
operation of alithe prohi-

“bitions and directions
contained in the Indian
Arms Act, 1878, and
bows and arrows,

'MISCELLANEOQOUS AND

UNCLASSIFIED.
BETBLNUTS ‘. .

Ad valorem

Ad cvalorem
Ad valorem

Ton . .

Ad valorem
“4d valorem

Ad valorem

Ad valorem

36 pex cent.

25 per cent.
25 per cent.

Rs, 18-4-0

85 per cent.
50 per cent.

50 per cent,

45 per' cent,

25 per cent.

. 15 per cent,
15 per cent.

Rs, 18-12-0

25 per cent.

40 per cent. ..
A

40 per cent., .

. 374 per cent.¥

i

GIPD—L158 LD--7-2-33—-7,500.
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